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Nsu Dglhi, this the 11th Day of Jenuary, 1995,

MON'BLE SHRI J.F.SHARMA, MEMBER (3)
HONTBLE SHRI B.K. SINGH, MEMBER (A)

Union of India through

1.

(By Shri B.S.Mahendru, Advocate)

In

1.

Chief Signal & Telecom, Enginger (Nirman}
Northern Rziluay, '
Baroda Houss,

New Delhioe

Dy, Chief Signal & TelecomeEngireer{Pads)

of fFice of the Divisional Railway Managor,
Northern Railuway,

New Delhi, hpplicants

Versus

0.,R, 1852/94

Shpi Uttam Chand s/o Sh, Sudama Ram
through Bharat Singh Senger Mahamantri,
Ncar Daga School, Bikaner (Rajasthanj.

The Presiding Ufficer,
Central Govt, Labour Court,
Kasturba Gandhi Marg,

New Oelhi.
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In D.h, No, 1253 94/

P

LY

-t

5hr1 KunJ Lal s/o Sh Samaroa Ram, ..
through Bharat ingh Senger mahamantrz,
‘Near Daga School,

Bikanar (Rajasthan).

The Presiding Offlcer,
Central Govt, Labour Court
Kasturba Gandhx Marg,

“ New Dglhi,

Shri Om Prakesh s/o Sh H051ar Singh o
-through Bharst Slngb Senger Naramantrlf
Near Daga School, . :

Bikaner (RaJasthan).

The Presiding Officer, . .- .. .~ . .Q
Central Govt, Labour' Court, s ' '
Kzsturba Gandhl Marg, -
New Delhi,

IN 0.R, No, 13.21__ o

Shri Babu Lal sfo Shri .Makodam, :
through Bharat- 1ngh Senger mahamentrl

¢~ Ngar Dags School

2.

1.

Y A

Bikaner (Ragasthan).:”h,

The Presxdlng Officer, . .
Central Govt, Labour 00urt
Kasturba Gindhi marg, s
Neu Delhi, .

D.h, Ng. ]3“][

Sh. Komal Ram s/o Sh, Bharat : ' -

through Bhsrat 3ingh Senger Mahamantr;, L

Near Daga S hagl, N o
%Ra;csthan)

e

. Bikaner

The Presiding Offlcer
Central Govt, Labour Court
Kasturba Gandh1 Marg,

New Dglhi, o

"IN _0A Nol 1;&;/94.-

Shri Chandr ika Prasad "s/o Sk, Prag PraSad
through Bharat Singh™ Senger Nahamantrl,
Near Daga Schaol, o T

B ikangr (RaJastHan) ’

The Pr931d1ng Offlcer

Central Govt, Labour Eourt ’
Kasturba Gandh1 Narg, . LA
Neuw Delhl. ki oo T

RQSpondents,'
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IN OA No, 1303/94s

-,

Shri Raghunath q/o Sh, Rob Avtar,
through 3har=t Sin gh Sgngser Nahamantri,
Me-r Ddga School, :

Bikansr (Rajzsthan).

The Fresiding Officer,
Central Govt, Labour Court,

Kzsturba Gzndhi Marg, o .
Neo Qelhig . Rogpondentisy

IN O.R. Nn, 1;_@»4/94.

Shri Akhand Fretap sinth s/o
Shri.-Rgjinder Pratap

\t“rough Shri Bharat gingh Sgnger Mehamantri,

\e T Dar“'> DC !001’ v
Bikaner (Rajastham).

The Freciding ufflcer

Cenrtral Govt,:labour! Eourt Lo .
K Sturba GeﬂC’h.L m rG’ B B . ".x‘.: Dot ‘x” .

IN OR No, 1_Q_L%£LL’L£;WNMJ;;;*w@.;i

Sh, Kirap" Pal qiﬁﬂh s/B Shi Sahlb Singh,
'uhrough Bhzrat® Slngh S nger Nahamantrl,

Near Dzgs School,

Bikaner (R: Jasthdh)ﬂ RERER
The Presiding Offlcar, o
Centrasl Govt, L&bdur, Court o
Kasturta Gandhi Mz rg, SR . :
Ncw Delhi, o7 Respondents,!
IN G.A‘ ND“ 1206[9.2;..«..& v - —~ -~
RaJ Bahmdur s/o Sh SarJU,“ , L
uhPOUQh Bharat Singh- Senger Mahamentrl,
Nezr Dzge School, '
Bikaner (Ra Jasthgv/.aﬁ- L )
The Presxdlng Ufflcer;' T .hg:' g
Central Govt, Lzbour Court, . |
Kzsturba Gandhi Marg, - ,
New Dglhie R T Respondentisy
Shri RCJ Kumar s/o Sh Duru Ram,a s
through Bhzreat SIth Sengcr ‘MaHamantri,
Near Daoga Schooly . inne cwinc ool 40
Bikaner (Ra1astkan) S P T
The Presiding Dfﬁlcer, RECEEEE R
Centrel Govt, Labour Court,
Kcsturba Gandhi Marg, ‘ ' : .
New Delhi, . ) Res . .ondantisy
éaa'va&f{a»
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10:.:‘ - R
J# through Bharat Slngh SQngar mahamantrii*‘“"

. Central Govt, Labour Court,
~ Kesturba Gandhl Narg,
. Neu Delhl._

2,

Sh Kanhlya Lal s/o Sh Ram Gulam,‘

Near D,ga School,

| Blkanar (Ra;asthan). =

The Prasxdx@; Officer,

o INQ.A. No.'1309(9'$

.lfShrl Ram Lal s/o Sh. Ram 30har e Co
Z"ghrough Bharat Singh Sengar mahamantr;'5-~'-~
. Near Daga Schoal’ L. , )

Bikaner (Ragasthan).»

Tha Prasxd;ng Offlcer -
Central Gowt, Lebour: Eourt,

" Kzsturba Gandhi:-Marg,.-
* Ngu Balh’i.' ’

D AN OoRy No, 1390/944 e s L

rShri'éénlmsxngh”s/é’ShXtBahbri Lél; U
. .through Bharat angh Senger Mahamantrz,

- ? Near Daga Schooly

" Blkaner (Ragasthan). ;f

f‘The Pras1d1ng foxcer,".;} Coee
. Central Govt, Labour Court, @ :.: -
* Kgsturba Gandhi Narg, o

f,Nau Delhl.,‘

tﬂ'IN oA No, 1 ] L_.. ,fff"

: 1.-['5hr1 Asha Ram s/o Shr1 Kanhai -
“through Bharat Singh Sanger mahansri,
+ Near Dag? School, " -

. Bxkanor

Ra;asthan 4: 4t\” .‘, 7]t%f” 

'ﬁ The Presxdxng 0ff1cer,~;}e o
 Central Govt, Labour Court,

Kasturba Gandhi Narg, B

faneu Oelhi. .
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D.0, No, 1312/94.

1o

2.

IN

Shri Ram Krishan s/o Sh, Dhani Ram

. through Bharat Singh Sgnger Mezhamantri,
Near Daga 3chool,

Bikansr (Rajasthan).

The Presiding Officer,
Central Govt, Labour Court, .
Kasturba Gendhi Merg,

Respondants,
New Delhi, . u

0,4, No, 1313/%4,

.

Shri Annuarwuddin sfo Shri Zohar Mian,
through Bharat Singh Senger Mahamantri,
Near Daga School, |

Bikener (Rajasthan).

The Presiding Officer,

Central Govt,-Lebour Court, . ,
Kasturba Gzndhi Marg, Respondentise
New Delhi, '

IN 0.8, No, 1314/34.

1.

IN

Shri Raj Nzth sfo She Bhikani Ram,
through Bharat 3ingh Senger Mahamantri,
Near Dzga Schaol, _

Bikansr (Rajasthan)e

The Presiding Officer,

Cent ral Govt, Labour Court

Kesturba Gazndhi Marg, /

New Delhi, - ' { Respondentse ©

0A Np, 1315/94.

1.

IN

Sk, Rajinder Singh s/o $h, Chatter Singh,
through Bharat Singh Senger Mahamantri,
Near Daga School, o

Bikaner (Rajasthan). -

The Presidimg Officer,

Central Govt, Labour Court,

Kzsturba Gandhi Marg,

New Dglhi, ' Respondoniss

0A No, 1316/94,

1o

Sh, Jai Shree Pal s/o Sh, Ram Brij Pal,
through Bharat Singh Senger Mahamantri,
near Oaga School, ' '

Bikaner (Rajasthan)e

opabeo’




P ;2.f’ The Pres;d;ng folcer,
T . Central Govt, Labgur Court,
ST i Kadturba - Gandh1 Narg,

T i:{’ijif-’ : ;“ Neu Delni, ,Q'féﬂedenéente.;
f‘ o (By Shri Bharat Singh Senger, Adyoeatglillt

i . fer all the respondents) o

k S

A e et o semeNT (oRaL)

*{§QH;;iyd¢,u:nHom'aLE SHRI_J.P.SHARMA, ‘MEMBER (3) -

-

s _uf_";‘ﬂ“ﬁ3 i ﬂf‘*:. The reSpondent employees had flled an appllcatlon
RN s before the: Laboyr Court’ under Sectlon 33-5(2)

fE AU o DlSputes Act,'1947 and the m~tter Came before the Cengral

1‘~g%g7? : Government Labour Court New- DEIhl.'

7 . N
of Industrlal -

. P

: they flled - the - afore-mentloned appllcatlons separately

B R agalnst the Chief Slgnal and Tela-communzcaulon Englnaer,

SRR SR LR Baroda House, New

Delh1 and Dapu»y Chlef Slgnal and

L3d%"ﬁw‘{<5ﬁﬁﬁgg Tala-communlcatlon rnglneer (PS),

DlVlSlOﬂal Ra1lday Office,

Neu Delhl.‘The employees uare cat: the tlme of flllng of the }-ﬂ%

appllcatlons in: Labour Court in tha year 1991, uorking as

ca suel labourers Khela31. The grlevances raleed by them“‘

separately 1nd1v1dually is” u1th regard to the dxfference of"

-’i;j Uages from 745, 1979 to SOth September 1991 uhen{the

I

‘,;;feppllcatlon that since 7 5 1979 they uere uorkingﬂl 8 egher

'fTregular aaxluay employees and as such are entltled tonthe_yj

i;scale of. pay of & reoular enployees in the SCdle of pay of
U Rsh 196-2,2/- uhich has been revised from,1, 1. 1986 to

oo »ﬁlz-:_R 750-940/-. The work, dutxes and functiuns performed by

R AP A e these enployeeSare in nouay d;fferent From that of the regular

b
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gmployees of rsiluay discharging the same dutiss, work @nd:
f nctions, The claim hes been preferred on the basis of
personnel Brznch Circulars No. 5949, 6101, 6737 and 3187
and under parz 2501 and 2504 oflthe Indian Railuay Establisbman:
Manual Vol-11, It is further stated that the employses thavs
worked for s number of days andfas an existing right the
sczle of pay of Rs. 196-232/- and Rs. 750-940/ - was dus Lo
tham, There is no difference bSoUEBn the projesetand open
uarkers

linz/so far as ths pl=ce of uorVLng of the applicants in u?ﬂ
railuays is concerned. The claim has been made sbout t he ‘
difference in the scale of pay, 196-222/- and thg wages paid

at thg relevant timeo .

2. The Reaziluays - - the'cantested this claim befare thé
Lzbour Court by Flllng @ rﬁply and stated that thg Labgur -
Court has. no Jurxsdlctlon Lo antertaln the said clesim undsy
Sgction 33-C (2) of thre Industtial Disputes Agct. it ie furihss
statsd that the. Aamployees are alleging a nsw right Jhizh
will be beyond the ambit and scope of Section 33-C {2} of t“a‘
said Agt. It is further.stated thot all the petitions ore
stale s more than 10 year= after the claim has baen g,vfa*rudq
u/S 33-C {2)

Bn this ground 2lone the applxcations/are not malntaxrablap

It is further steted that ths applicants workmen ara pragaptt
czsual vorkers and they are covered under special schens o
formulated in dus reference of ﬁha order of the Hgn'ble
‘Sypreme Court in the Urit Petltlon No o 40897/85 which

125 been re-zffirmed in’ the case of Ram Xumar & Othars Usa

Union of Indiez & Others decided on 2nd-December, 1887, The

principles of ‘equal pa2y for equa1'06£ki does not @ pply

s BadDap
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j~'to the case of the appllcants. There has been
“‘_"by the competent authorlty under para 2501 of the,JJndla.
"Ralluay Eetabllshment Nanual uhere it uas clarlfled that;the

I;4;lfgmployees are quklng 1n a project It 1s Further steted

zfdlabOur prOJect is reasonable classxflcation uhzch has been
o approved and- accepted by the Hon'ble Supreme Gourt of Indle

‘zn thelr Judgement dated 11 8. 1986 end re-afflrmed by the

5“1Ram Kumar reSpectlvely. The respondents hcve elso t kenfe

luff-:number of other obJeCtlons to the maintalnabxllty of thélauardi

13;h » After hearlng the parties the Labour Court Neu Delhl

4by 1ts Judgement .lmpugned in this- case, decreed the clalm of
Athe employeea for an amount lesser than uhat uae clalned by

Jthe employees. The amount decree in eachlend every sse

‘Atfzidlffers ond e chart thereof is appended belou.-fli

notlflcatlon

that the ClaSSlflCctlon of casual labour open llne and casual

Judgement deted 2, 12 1987 ;& the cese of Inder Palwsq':'”'

l
o

1

Dhﬂ No, 'f' Nz me_of g p}b}ees ;-Perlgg"

1252 . Uttam Chand '._Tg 9/79 to 9/91:;Qﬂd
-1253/94 Kung Lal o 3h20 '9/91° 11
1239/94 Om Parkash e 112/10 to 991
. 1300/94 Baby Lal 34*11}}1g © 11/78.t0.9/9%
71301/94 Komal Ram . . - ";*«' 1/76.t5°8/9
+--1302/94 ‘Chandrika Prasad ‘.. 3]74 to-9
-~ 1303/94 ‘Raghunath- = - C2]74
- 1304 /84 Akhand Pratap Slngh 1/79 %0 9/91:
- 1305/94 Kiran PalSingh -, 2/79%s 9731
"1306/94' Raj Bahadur =~ = - - T 1/_7-6 “to g/
:1307/94 .Ra j Kumar f,li;“,f";'.z 6/79 t
©/1308/94 Kanhiya Lal ® .0 2079 taig)
\*1309/94 Ram Lal B -4/79 X g/
.71310/94 Bani, Slngh e 674 ke
"1311/94 Asha Ram - _~;,.;aeg 279 t5.9/9
:-1312/94 Ram Krishan - L7 11/78 6 9]
A313/94 Annuaruddin 0 .o " 3/76- to9/91
1314/94 Raj Nath -~ = v 11/78 t07.9/91:
1315 /94 Rajinder Singh - - 9/78 to-B/91
A316/94 Jai Shree Pal 5/81 to] 9/9
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4. The cﬁallenge before this Tribunal is to tho 3ud§ém@ﬁ§
of Centrsl Governmsnt Labour Court on the ground thet thne
Labour Court has no jurisdiction to decide the matier in

the menner treating the working, capability as well as éuty‘
and responsibility of these smployees similar to tha

ragulsrly employed employees in the railuways, Thse Labour
Court did not maks any mention of the fact that any right

has besen creatéd in favour of the applicants by an @ar lisr
adjudicztion by competant authority éither on the besis af an
" auaerd subsaquently acceptsd by the Government or 2 directitn
af any competent authority regarding the finalizat:on of ths
pay scales of these employess after they hzve attainud the
temporary stetﬁs having put in mare than four months of
sgrvics from the dste bf initial angagement as casull
labourer, The contantion of thelearned counsal fopr theas
omployees is that he has pressed his tlaim before the Laboug
Court on tha recommendation of Nlan Bhzi Tribunal uhich Hag
given certzin findings in the shape of an award recammaﬁdlﬁg
the Government that a temporary status to the casual labour
may be‘grénted if such a -zasusl labour hzs put in four monitha’
of servicé and earlier to this the railuay has prescri§éd
six months for grent of temparary status,'lt was furthar

recommended by the said Tribunal that if a casual lzbour is

P
o
i
[

engaged on works which automatically expire on 3ist Warch tio
continuity of his saervice shall not be rsgarded 2s broken if
the sanction for the uwork has begen given”subsequently aﬁﬁréha‘
same casual labour is employed to finish the work provided
further that no casuzl labourer shall be prevented fromuorking
on such job so as to deprive him of earning the stStus.o?vé

temporary railuay worksr,

o0 00 :’zf}..m o
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.7; of foor months contxnuous employment 1nstead of = 8.ix months
as at p'esent lald doun in Board's letter No. E(NG)/ :“A

1“

‘5ﬂdated 22 8, 1962 as amended from txme to tlme:

:gfﬂthe‘Govarnuant the contentzon of the learned co nsel -is that

‘181nce the casual lab0ur has been glven the stetu Q.

labourers employed 1n the proJacts. The learned counsel_hae
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S that he is not a project worker and is entitled to temp@raQy
status after 120 dzys as 8 cssual 1abouTe The right te bo
treated a2t par with persons who were before the Suprare Court.
of Indiz cannaot stop the workman from contending that hg was
not a “project casuzl vopker" snd consecuently became 2
temporary ssrvznt on the completlon of 120 days in ‘view of tha
various circulars of the Reilway Board, The contention of ths .
railuzy, therefors, wac not eccepted by the Courts, lozrned
counsel wanted to impress that .. thoss persons who ucrs
gmploysd in construction lelSlOﬁ are to be treated as casual
1abour working in @ similar manner as in theopen 1lina, Lear hed
counsel has also refar‘ed to the case of Union of Ipdis and
Ors, Vs. Basant Lal & Ors, reported in 1993 Lebaur and Indui=
trisl Ceses pége 1 déc1ded by the Hon ble Suprems Court of
India, In this case Basant Lal ? Jihers uefe employed as
casual labourers in Julg, {985 and tha#rsatviceg were tarminabud

by oral order dated 19.12 1988 Bgéant Lal & Uthars camg bafors
the Central Administrative Trlbunal andmoved Orxglnal Dppli G“wiﬁﬁ
and agelnst this judgemant the Unlon of Indla filed S.LlqPo
“hich was later on reglsterad as ClVll Appealo It has bsen
hzld that 1f a uorkman has bsen amployad on tha progsct work
then thay csn acquire tamporary sta»us only aftar conmplating
360 days of sarvxce and those uhose ara uQrklng ih open lins

' cen acquire temporary status after complstion of 120 d”yog
Houever, in thst czse while dlSpOSlng of the petxtian the
Han'ble Supreme Court alloued togrant wages to all the
employses from 12,5,1991 equal to 3 temporary statusﬁmglax$a$ ab

the initisl stage of pay. | - u k

B Ths sum and substance of .the above discussions is i%at‘u

these employees who uere initially engaged as casual 1zbours

snder Chisf Signal and Tele-communicztion Engineer {Const})

Northern Railuay (C8TE(Cans.) claim for the grant of tompararny

stetus after completing of 120 days and by implicatian that

l, they are entitled to scale @f paye.




1° con31der=d tha. the clalm preferred under SQCulo,

af the Acu uherc ‘the ob;ectlon by the tespondents

cha. tho 1:1m is bgrrad by. 11m; atlon as uell as“

7?'l=ches uas held ‘to be rlgh.ly rEJected by thewLéb—

“125 The ngh Couru has rofarred toﬂsoﬁ¢

5F:the ﬂﬁt It is only uhen the entatleman 
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and thareafter for the purpose of implamentztion
of enforcement thersof some ambiguity raQuires inter=

pratation that the interpretation is treated =s

N

incidenial to the Labour Court's pouer urd ar Sectian
33 C(2) of the Act like that of the Executing
Court's poWEer to interpret‘the decrae for thapurposs

of its execution%.

S. In the reported caée,'the Hon'ble Supreme Court of
India observec that the claim of the uorkman in the 1attés
before tham : of dally rated, casual labourers there @a
no sarlier adjudication or recog nition by the amployer |
regerding their wagss in any sward of settlsment, The
wcrkman'é clzim of doing the same kind of work and their
enzitlement to the wages at the samd rate as the regulszr
Jarken on the principle of ‘'equszl pay for equal work!®

being disputed, without an adjudication of their disputs
resulting in accaptance of their claim to this af foct,

thare could be no occasion for computaﬁion of the'ﬁéna?it
on that basis to attract Section 33 €{2), The marsd fact thaet

that sam other workmen are alleged to have ado 8 ainm&avuk"

T ok e A e L8 R e = =

claim by flllng Jrit thlthﬂ under Artlcle 32 of tho
Constitution ie indicative of. the need or adjudica ian

of the claim of antitlemént of the benefit Safore zomputalbion
of such a banafit could bé“sought Réédohdent‘s claim~ic

not based onprlor'adqulcdtlon mada 1n the Writ Petitions =
filed by some other workmen uphaldlng a sxmilar clain uh$cﬂ
could be relied upon as ah'adjgdication.ansuring'ta the
benefit of - these resbongenfs as’ueil;‘ . |
i,e2. employsss
13, Tha learned counsel for the respoddentq(has”takam
us to para 15 of the reported case of Union of India Ys,
Presiding Officsr (Supra). Jde ars not in full sgrsems ﬂt

uith the retio 1laid doun by the Delhi Hjigh Court r;gﬂréi”@

e @ D%Q’*«! &
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fjthe project 1n Uhlch the appllcants havs been enga

',;.The amployaes uhen 2 Query uas put to thafglearned

three years and cannot aCQUer permanency in

o Of ye I‘S. l"larel

- ' ~.} ,J:’. .

y because oF deemlng clause uhlch has beg;=

ﬁused ulll'not conFor a stacus

of permanency on a’ progect}

: C: ! !
'anaSual Laboursion comple ion :of:.9
~‘now. four- months: cdntlnuous\serv

gy PC-?Z/RLI-69/3(1’) dated 525
"Board while accapting the recommendetian o
Ralluay Labour Tribunal®have. -decided tha't:
Labour othsr than. those employed 4 fha]P
“8hould be treated as,tamporary,»a "mﬂa,' 8xpir:

Py months cont1nuous‘enployment Anstead- o monthg
- as exlsted previously. 1t fnllou that" it”is he
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the responsibility of the administration to bring
the Casual Labours who havs continuously been
employed for a period of 4 months to authorised
scale of pay., It is, however,observed that in soms
departments Casual Labours  ‘have been brought

v pn authorised scale of Pay and continue to bo

it employad on casual Labour rates, Non=granting of -
’ author ised scale of pay to such Labourer on

expiry of 4 months attracts the provision of
Board's orders .It is understood that in all
estimates prepared by the Exscut ive Officer
concerned , provision for -pay. is made on C/L
rates, This may be on accoynt of limited funds
allotted for the work, Rl To.L.As are also
sanctioned making provision for empldying
Csorates and on account of this Casual Labourer
are not being brought authorised scale of pay aftar
the stipulated periode. '

It is desired thet all the corncernsd should ba advised
in this regard to make provision for labours on
khuthorised Scale of pay so as to comply with Railway
: Board's orders referred to above. By doing thia ypu
i may bg slightly over budgeting in as much as for
ths first 4 months the provisdon would be made an
ARuthoriszd Sc:les uhesreas staff would be appointed gn
Casua)l Labour rates, but .the slight over -budgeting
would be dedsirable to emsuré that Railway Board’s ,
orders are implementsd and there should be no lsbou
unrest on this account. R

~—

R
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The officers concernsd should a2lso be instructcd
that no Casual Labour is preverted from working

on such jobs so es to deprive him of earning

the status .of temporsry Railway Servant on the

. expiry of his contindous employment for a

A period beyond 4 monthse I /

It may, houever, again be clarified that
- only Casusl Labour employed in works -other than
Projsct are to be given Authorised Scales of
Pay or continuous emploiyment ~ of 4 months,®

- : . R on other projectd
This goes to shouw that the'casual labourers fuill dcquirs

a tampprary‘statuslon“complation_of four manths {nd ghall
QQ;qhtitléd“ﬁbltha-praécfibed-scala-of~pay or ths stals af
_pay prevelant ~at the rélavant point of.times

Pl

rl’_ . ‘_> N . _ ) ] ' . o ’ ‘co.nt’d°000p“/1lﬁjggg;

- s




',j3; . Nou the only Qu°Sthn rnmalns uhether the

‘ employaea) are in 2 PPO‘aCt in constructi:n or 1n f"*"
g T . A

'ff,,‘g' = S ~open';ihe. For the Open 11na tha parlod of four

'w'f‘ffifr‘;” months ‘is. pr°s~r1bed and for the constructlon UOrk

= ‘ the pePlDd af 360 days 1s prescrlbod uhlch has baen'

e RN 4T”,¥1 upheld by the Hon'ble Supreme COurt of . Indla 1n tha'f*ﬂ'nl'

'i"case of. Indsrpal qu=v dec1ded 1n Auguet 1935 _~fffu;ﬁ

'14. N Inuv1cu of the above facts and c1rCUmstanc93"“

we - find thzt the order of Cantral GDvernment Labour{

'Court cannot. be sustalned and is, therefore, QUeshed

'7.1n all these caseas and the clalm d=cnded 1nfavour of

‘th= r°8pond=nts is set as;de. ) i“t';’,}.tizﬁ;ﬁ:

,; 15. : Houever, the case is rEm:nded to the Labour Court:tf“)

to dac1da the matter aFrash 1nclud1ng llmltatlan and

_Qéf‘_;' j_Jurlsdlctlan If the Labour Court comes to. a dacxszon

5;Jﬂ o j that. the eppllcants have bcen uorklng in a. Progect and

i o 'ﬁgnot on the Jpen Llne,ﬂ“,flnal order shall be passed by

EI T T ‘ﬁ.:vthem and the petitisn shall be’ dlsposed of‘ accordmgly. g

R 3;1’:1,_:IF ths Labour Cotrt flnds th t- 1rreSpect1va of the f:fﬁj°

only cftcr 120 days in th=t casa thelssue'u'll‘bwsdecided

,\ onthe b351s of Clrculnr No.

6101 referred to al

-;of the clalm pf EcCh of the casual uorkar/appl cants

5 - .
R oL

Jj3 o ;they have bean contlnuously uorkod ulthout any break or‘
jreasonable _break as provided under the Sald Clrcular

T 1;- .“:of the. Ralluay Baard in that event thezr claxm should be,
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16. R1l these applicztions of Union of Indiasare

allowed and the Judgement of the Labour Court is

quashed and the cess/remanded to the Labour Court for

fresh decision in the light of the obssrvation made in

the body of thz judgement, No costs, A copy af this ardoz
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decidad according to lau,
is
( NGH)
MEMBER(A)
#nkag#
e
k}\g‘d‘/P 7
. Fo geo-gat ”/JQ}
‘\iJ¢SHARMA
T2 WE5 /Court Officer
wETQORSTITIE T o gy
Central Adminizer,=rve Trbgu |
FUT41E §i%d/Faridkot House
X A% feedl/New Delhi~11000]
i
C N

évwvxcw .

(J.P.SHARMA)
MEMBER{3J)




